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No., 169 Qf'iﬁég*iﬁﬁﬂiﬂaqﬂﬂf ceived on transfer

=

from the court bf;Bisﬁ 'awqﬁ'_é ,ﬁﬂ&éﬂﬂ under
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|

Section 29 of the Admini istrative T E&hﬁtﬁt_Qﬁﬁg
(XIII of 1985). 2

The appeal aganst the judgr
decree doted 31,5.1985 was filed on 21¢@%5;£5
after the period of limitation had expireék
The epplication under Section 5 of the leiﬁg%}ig
Act for condoning the delay in filing the appﬁﬁﬁi_

has been rejected.
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This application (Reg. Civil Appeal

e

No, 196 of 1985) is accordingly dismissed.@.

Vice Chairman. MEﬁbEr(ﬁjy
February 2, 1987, b
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